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PRINCIPAL BENCH, NEW DELHI 
Original Application No. 530 of 2023 

 IN RE:  
  
 Anuj Kumar           … Applicant 

Versus 
 

 State of Uttarakhand & Ors.              …Respondents 
 

       WITH 
 

Original Application No.  495/2023 
 
 Mohd Amjad & Ors       … Applicant 

Versus 
 

 State of Uttar Pradesh & Ors.       …Respondents 
 

COMPLIANCE STATUS/REPORT AS PER ORDER DATED 
29.07.2024 ON BEHALF OF RESPONDENT NO. 7 & 8 

 
Most respectfully showeth: 
 

1. That as per direction dated 04.11.2024 the project 

proponent qua the Respondents No. 7 & 8 has supplied 

copy of compliance affidavit to the concerned parties which 

was filed 02.11.2024.  
 
2. That the answering respondents have filed this Compliance 

Report as per order dated 29.07.2024. Hon’ble Tribunal vide 

order dated 29.07.2024 indicated recommendations No. 3, 

9, 10 and 11 as part compliance & 12 and 14 as Non-

Compliance. It is relevant to mention here that Project 

proponent has scrupulously complied all 24 

recommendations with utmost sincerity. Herein below given 
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complete recommendations chart along with compliance for 

kind perusal of this Hon’ble Tribunal with documents 

annexed hereto. 
S. 
No. 

Observation/Violations/Recommen
dations observed in the Joint 
Inspection reports dated 
21.11.2023 and 24.01.2024 by 
CPCB 

Current status/Compliance  
of observations in the Joint 
Inspection reports by RBNS 

1. Provision of laying out a closed 
conduit pipe line at Laksar Drain 
(Which is currently flowing as open 
channel) starting from 500 meters 
upstream (u/s) to 500 meter 
downstream (d/s) of unit shall be 
made by the unit under supervision 
of UKPCB to rule out any possibility 
of discharge of treated /untreated 
effluent into drain) 

 
Unit written letter dated 
31.03.2024 to seek 
permission from Local body 
administration denied 
installation of Conduit Pipe 
on 15.04.2024. 
 
 

   
2. It shall be responsibility of the unit to 

maintain the quality of Laksar drain 
at downstream of the unit in sync 
with the quality at upstream of the 
unit. 

UKPCB is being monitored 
water quality of Laksar Drain 
regularly on monthly basis.   
 
Kindly see Page No. 648 of 
Reply Affidavit of CPCB. 

   
3. The unit shall install flow meters at 

the abstraction points on both the 
bore wells of sugar and distillery unit. 

Complied  
 

   
4. Based on Analysis result, the quality 

of Laksar drain near Akoda kalan 
village (1.68 kms) shows Deteriorated 
condition, therefore the possibility of 
effluent mixing with sewage in drain 
cannot be ruled out. 
 

Complied 
 
“The Unit has installed No. 3 
of STP having installed 
capacity of 15 KLD each 
while colony of Unit approx. 
40 KLD generated only.”   
 
Kindly see UKPCB report on 
page no. 768 

 Distillery Unit  
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5. The unit had 3 lagoons of total 
capacity of 5222 m3, which were 
found fully filled with raw spent 
wash/bio-methanated spent wash 
having total solids percentage less 
than 17% even during monsoon 
season and as these lagoons are 
located adjacent to Laksar drain 
hence there is potential of spillage 
/overflow/discharge of spent wash in 
the Laksar drain. This is the violation 
of CPCB direction dated 7.12.2015. 

 
 
 
Complied                                                    
 

   
6. The unit shall consume the 

concentrate spent wash stored in 
lagoons of capacity 1925 m3 and 
1372 m3 in dryer in environmentally 
sound manner thereafter, unit shall 
dismantle 02 lagoons. 

 
 
Complied  
Lagoons are dismantled. 
 
 

   
7. The unit was stored Bio-menthanated 

spent wash (BMSW) /raw spent wash 
in lagoons with solids content <30 %, 
which is in violation of CPCB 
direction dated 7.12.2015. 

 
Complied 

   
8. The unit is discharging its distillery 

effluent from Bio-composting/lagoons 
and sugar effluent in to the Laksar 
drain, which is the violation to Zero 
Liquid Discharge (ZLD)/discharge 
conditions resulting in high pollution 
level of BOD (626mg/l) and COD 
(1638mg/l) which is about 17% 
higher than the upstream water 
quality of the drain. 

No effluents discharged by 
the distillery. Unit has 
complied with ZLD norms as 
per CPCB.  
 
see details of UKPCB  
Affidavit  on page No. 772, 
810 
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9, 
10, 
11. 
 
 
 
 
 
 

Unit shall clear up all the ready bio-
compost stored in compost yard at 
the earliest and submit photographic 
evidence to CPCB & UKPCB. Also to 
avoid leachate run-off discharge in 
drain, the unit shall ensure to keep 
the stored ready bio-compost covered 
till it is completely removed from the 
bio-compost yard. 

Complied 

   
12. The unit shall prepare adequacy and 

performance assessment report of 
ZLD scheme for molasses based 
distillery as unit has expanded its 
production capacity from 60 KLPD to 
120 KLPD and has installed spray 
dryers as ZLD system. 

Complied  
 
NSI Report on Sugar and 
Distillery Unit at operational 
session dated 03.02.2025. 
Received on 04.02.2025  
Copy Annexed   

   
13. The unit shall comply with the 

consent conditions issued by UKPCB 
and shall ensure that no fresh 
concentrated spent wash shall be 
disposed through bio-composting and 
entire spent wash shall be totally 
disposed through spray dryer. 

 
 
Complied  
 

   
14. UKPCB shall carry out detailed 

assessment of groundwater quality 
including ground water sampling & 
analysis in and around the unit to 
ascertain the groundwater 
contamination, if any 

 
 
Complied  
 

   
 SUGAR DIVISION   
15. The unit gets evaluation of its 

Effluent treatment Plant (ETP) for its 
performance from Expert Institute of 
Repute/Experts in the field. 

 
Complied  

   
16. The unit does not properly operate 

the effluent treatment plant installed 
in sugar unit as it was found Non-

Complied with all the 
recommendations.  
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compliant w.r.t. the notified 
discharge norms. 

As per NSI and UKPCB, ETP 
treated water reports as per 
prescribed norms. Therefore 
ETP performance is up-to the 
mark. 
                                                    
NSI  Report:-  Page 205  
UKPCB report: Page 799                                   

17. The unit shall install air mixing 
system in Equalization Tank for 
proper homogenization of effluent. 

 
Complied 

18. The unit shall relocate the oil and 
shimmer belt at appropriate place to 
collect the entire Oil & Grease 
content of the effluent. 

 
Complied 

19. The unit shall ensure proper 
functioning of lime dosing system.  

 
Complied 

20. The unit shall operate Primary 
Clarifier properly to avoid anaerobic 
condition in the tank.  

 
Complied 

21. As per Consent provided by UKPCB, 
unit has to install the sewage 
treatment plant (STP) in their 
premises for treatment of Generated 
sewage. However, as per the joint 
inspection report dated 21.11.2023, 
no STP is installed by the unit thus 
violating the consent condition.  

 
 
Complied 

22. The unit has not yet prepared a 
comprehensive irrigation 
management plan validation by 
SPCB/Agricultural Universities for 
Utilizing the treated effluent in 
irrigation as per notified treated 
irrigation protocol for sugar 
industries. 

 
 
Complied 

23. The unit shall maintain the proper 
record of ash disposal in low lying 
area. 

 
Complied 

24. Unit must ensure regular water 
sprinkling in and around the boiler 
and near bagasse storage area of the 

 
Complied 
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unit minimize the dust dispersion in 
the ambient environment. 

 

 As on dated all the 

 Observation/Violations/Recommendations  observed in 

 the Joint Inspection reports dated 21.11.2023 and 

 24.01.2024 by CPCB complied by the answering 

 Respondents.  
 

3. NSI experts team visited on 04.01.2025 and After thorough 

inspection of the unit provided NSI Report on Validation of 

ETP Performance for Sugar Unit and Adequacy Report for 

the ETP of Distillery Unit dated 03.02.2025. In this report 

unit working as per the norm of CPCB. 

Annexure R/1: Copy of NSI Report on Validation of ETP 

Performance for Sugar Unit dated 03.02.2025. 

Annexure R/2: Copy of NSI Report on  Adequacy Report 

for the ETP of Distillery Unit dated  03.02.2025 

 

4. That vide letter No. UKPCB/HO/Con-R-95/2024/823 dated 
27.08.2024 Consolidated Consent to Operate and Authorisation 
hereinafter referred to as the CCA (Consolidated Consent & 
Authorization) Renewal under Section- 25 of the "Water 
(Prevention & Control of Pollution) Act., 1974" and under 
Section- 21 of the "Air (Prevention & Control of Pollution) Act, 
1981"and Authorization under' "rule”- 6(2)" of the "Hazardous 
and Other Wastes (Management and Transboundary Movement) 
Rules, 2016" notified under "Environment (Protection) Act, 1986” 
as applicable (to be referred hereinafter as Water Act, Air Act and 
HW Rules respectively) is granted for the period upto 
31.03.2028 for Distillery Unit. Already on record at page no. 
1412  
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5. That vide letter No. UKPCB/HO/Con-R-4(Vol.II)/2024/824 dated 
27.08.2024 CCA is granted for the period upto 31.03.2029 for 
Sugar Unit. Already on record at page no. 1419. 
 

6. That Unit has installed flow meter with totalizer at the new 
borewell (distillery unit) which is in functional condition. Already 
on record at page no. 1428. 
 

7. That UKPCB carried out detailed assessment of groundwater 
quality including sampling & analysis in and around the unit. 

Already on record at page no. 1429. 
 

8. The respondents has already paid Environmental Compensation 
for Distillery unit and Sugar Unit vide Demand Draft No. 707700 
& 707699 dated 06.08.2024 for Rs.11,23,200/- each Total Rs. 
22,46,400/- against vide letter No. UKPCB/HO/C&M-
235/2024/603 & 602 dated 22,07.2024 respectively and in 
compliance of direction issued by Hon’ble NGT dated 19.04.2024  
Already on record at page no. 1433. 
 

9. Fresh agreements have been executed between 98 farmers and 

answering Respondents w.r.t. treated water for irrigation of 

nearby agricultural land i.e. total 102.22 hectares and to supply 

the required treated water.  

 

Please see NSI report on pages no. 1249 & 1268 which is 

evident for complete utilization of treated water. List of farmers 

and Copy of Agreements Already on record at page no. 1437. 

 

In view of the above stated submissions and facts & 

circumstance answering respondents have complied all 

recommendations and the prayer clause of the OAs does not 

survive. 
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BEFORE NATIONAL GRTEN TRIBUNAL
PRTNCTPAL BENCH, NtW DTLHI

Original Application No. 53O of 2O2g

IN RE:

Anuj Kumar
Versus

State of Uttarakhand & Ors.

WITH

Original Application No.

Mohd Amjad & Ors
Versus

State of Uttar Pradesh & Ors.

WITH

Original Application No.

(Sarpanch)

... Applicant

...Respondents

49512o2g

369 of 2o24

... Applicant

...Respondents

... Applicant

...Respondents

iilil.4 AFFIDAVIT

I, S. P. Singh S/0 Late Hukum Singh Age 66 Authorized

Representative Oflice/at R.B.N.S Sugar Mill Ltd & R.B.N.S Distillery

Pvt. Ltd, Shekhpuri, Laksar, Uttrakhand - 247663, presently at Delhi

do hereby solemnly aflirm and states:

1. That deponent is serving as General Manager - Unit Head - of

Respondent No. 7 and 8. As such, well conversant with the facts

;ffi;

.u
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I aksar D'st1 -t{aridwar
No -25 i05)2011

of the case as per the records available and competent to swear

this aflidavit.

2. That the statements of facts in the accompanying CompUence

Report along with anncrrures are true to my knowledge and/or

are true to the records of the case/ Respondent No. 7. Rest of the

statements are in the nature of submissions to this Hon'b1e

Tribunal on the basis of advice received and believed to be

correct.

3. That the annexures to the accompanying response are true

statements made above are true and correct to the best

ge and belief and nothing material has been

therefrom.

PONENT

VERIFICATION:

Verified at ...on this day of February,

2025 that the contents of my above affidavit are true and correct

to my knowledge and no part of it is false and nothing material

has been concealed therefrom.

V
DEPOI{EI{T
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